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enough to move the court to give
proper  justice to the victims of the

Bhopal gas tragedy and many more

tragedies that might happen in the

{Kmurc when the multi-nationals  are
re.

I would like to know that through
you from the Government.

[ Fransiation]

SHRI VISHWESHWAR BHA-
GAT (Balaghat): Mr. Speake:. Sir.
a scrious incident took place m vil-
lage Sitapur. Tehsil Lanji of Bala-
ghat dmwstrict on  16-7-91 at 11-00
Naxalites blew up a Police van by
laying a mme i which nine police-
men weie killed and 11 people werc
injured  and some  policemen  are
mugsing  There 15 a feeling of fear
wnd terror among the people m the
entire area of Balaghat district. Raj-
nan village and the border arca along
Bhandara district of Mahaiashtra be-
cause of the activities ol Naxalites
Police force 15 demoralised and it
nceds to be equipped properly In
urder to boost the morale of police
the public support 15 a must. We
won't be able to get the support of
the people unless we solve thewrr pro-
blems. The BJ P. Government has
utterly failed to control deteriorating

situation. My submission 1s that
the B.J.P. Government should be
dismissed (Interruptions}
[English]

SHRI V. DHANANJAYA
KUMAR (Mangalore}):  Mr. Spea-
ker Sir, the farmers, the agricultu-

ral 1abouters and also the artisans of
the State of Kurnataka hav. resorted
to State-wide agitation since 15th
July, 1991.  This agitation is against
the forcible recovery of the loans by
the Government  agencies Now,
we are happy that the Government of
India has agreed to extend the bene-
it of loan waiver. But in Karna-
taka, the Government has resorted
te forcible recovery of loans  And
amly 10 per cent of the agriculturists
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and agricultural labourers are bene-

fited in Karnataka by whatever
scheme 1s implemented by that
Government May [ request the

Government to intervene immediately
and dircct the Karnataka Government
10 stop further recovery of loans by
forcible and coercive methods? (In-
terraptions)

[ Franslation]

SHRI RAM NIHOR RAl (Ro-
bertsgany) Mr. Speaker, S, |
would like to draw your attention to
the selling of three factories Dala.
Chutak and Chunar of Uttar Pradesh
Cemoent Corporation in Mirzapur and
Sonbhadra districts to Sanjay Dalmia
Group and to Dala firing incident on
Ind June, 1991. The cost of these
factories 18 Rupees 400 crores. 250
crotes and 150 crores respectively
The former Chief Minister. Shni
Mulayam Singh Ji sold all the three

factories at throw away prices of
Rupees 26 crores  (Interiuptionsy
MR SPEAKER Be seated
plcase.
(nrerrupticns)
SHRI RAM NIHOR RAl. Th.
Cement  factories aic  lying closed

since 2nd June because of the firing
incident.  The fire was opened af
labourers  1n which 15-16 labourcis
lost their ives A judicial enquiry
into the madent should be nstituted
and the bereaved families should be

given appropriate  compensation
(Interruptions)

MR. SPEAKER* Be secated
pleasc.  Whatever you are saying is

not going on record
. {Interruptions)

[English]

SHRI MRUTYUNJAYA NAYAK
(Phulbani): Mr Speaker Sir. since
the last one month, wagon loads of
medicines for the babies as well as
food for those who arc affected due
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to Gulf war have been stranded in
the New Delhi Railway Station But
it 15 a matter of fact that mspite of
recpeated  wniting to the department
concerned, no action has been taken
regarding the delivery of those com-

modities So. I request that the
.oncerned  department should take
mmeciate action to make dehvery

of thove items  (Interruptions)

SHR1 BRISHIN PATEL (Siwan)
Mr Speaker. Sir, the previous Govern-
ment had made an announcement m
the House thit every Member could
reommend 15 telephone  connec-
ttons  During the elections the Elec-
tion Commission  had banned im
plementation on this dire.tion  Bu
ifter the elections the ban was hfted
Naw once again the present Miste-
incharee  has mmposed a ban on 1t
I w t'd request you that the Mem-
hers should not be deprived of such
small nights I would like the hon
Mupastt of Statc 1 the Minstry ol
C mmunications to clanfy the posi
ton as 1t concerns the rights of th
Membeis

THF MINISTER OF STATE OF
THE MINISTRY OF COMMUNI-
¢ A1JONS (SHRIRAJFSH PILOT)
There i no su h bin There had
bewn some ur gularities during  the
tenure of my p edece.sor Shri Sanjay
Singh whe wie the then Muster  of
Communic«tnns  The wvizilance re-
pori 18 shll v ned 1 have already
sud that the pactice would continue
'nd there 15 no ban on 1t

SHRI MADAN LAL KHURANA
{South D.lhn) What typc of irre-
gularitics were there?

SHRI RAIFSH PILOT
haow beter than me

You

SHRI RAM PRAKASH CHAU-
DHARY (Ambala) 1 would likc
to submyt Sir that 1 had raised this
mstier carhier also when you were 1D
the Chawr and 1 am raising 1t again
Bverybody knows that the murders
m Punjab are not committed by the
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tertorists but by the police  If the
polie i$ sent to Bihar or Orissa,
cnmc and murders would come to an
end m Punjab  If this cannot be
donc Punjab Police should be divi-
ded in four zones

[English}

They think they ure the Kings of
Punjab and Haryana and they are res-
ponsible for these killings and murders

[Transiation)

If this 1» not done, killngs and
terrorism will continue becduse  the
pohice will continue to help the terro
rIsts If this 1s done, terrorism will
b. wiped out from the State

SoRrRi CHANDRA IEET YADAV
(Azumyg 1h, Mr Speaker, Su.
the matter to which 1 want to draw
the attention of the House, 18 of a
Vel  .rious nature The Mandal

:Cnmm-ssmn case 18 1n the Supreme
Cort

MR SPEAKER That has al
ividy leen taken up

SHRI CHANDRA JI ET YADAV
It 15 a scrious matter  Not every
thing n1s been taken up m this regard
it you can give opportunity to »x
Membeis to speak about gold tran
sa.hions we should also be given an
opp tunity I am saymg this be
caus. lms 1ssuc concerns the destiny
of 52 per cent ot the people in the
ountry

MR SPLAKER Would you
bhe to 1ase  an important  matter
duning z¢ro hour

SHRI CHANDRA JEET YADAV
It 15 a very important ssue today
The way the case 1s being dealt 1n
Supreme Court, it seems that the
Goveirnment wants to plead the case
half heartedly = The Government 1
opposed to the backward classes and
now it 1» evident from this case The
Chief Justice of the Supreme Court
along with five other Judges ssid that
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